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Report of Committee on Welfare of
Scheduled Castes and Scheduled Tribes.

PROF. N. M. KAMBLE (Mabharashtra) :
Sir, I beg to lay on the Table a copy (in
English and Hindi) of Fifty-second Report of
the Committee on th? Welfare of Scheduled
Castes and Scheduled Tribes on the Ministry
of Home Affairs— Reservations for, and
employment of, Scheduled Castes and
Scheduled Tribes in the Delhi Administration.

MOTION FOR ELECTION TO ANIMAL
WELFARE BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHIB P.
SHINDE) : Sir, with your premission, I beg to
move the following Motion:

That in pursuance of clause (i) of sub-
section (1) of section 5 of the Prevention of
Cruelty to Animals Act, 1960 (59 of 1960),
this House do proceed to elect in such
manner as the Chairman may direct, one
member from among the members of the
House to be a member of the Animal
Welfare Board in the vacancy caused by the
retirement of  Shrimati ~ Kumudben
Manishanker Joshi from the membership of
the Rajya Sabha on the 2nd April, 1976.

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA

I. The Braithwaite and Company
(India) Limited (Acquisition and
Transfer of Undertakings) Bill, 1976.

Il. The Burn Company and Indian
Standard Wagon Company (Nationalisa
tion) Bill, 1976.

SECRETARY-GENERAL: Sir, I have to
report to the House the following messages
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received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:—

I

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Braith-
waite and Company (India) Limited (Ac-
quisition and Transfer of Undertakings.)
Bill, 1976, as passed by Lok Sabha at its
sitting held on the 24th August, 1976."

II

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha. I am
directed to enclose herewith the Burn
Company and Indian Standard Wagon
Company (Nationalisation) Bill, 1976, as
passed by Lok Sabha at its sitting held on
the 24th August, 1976." Sir, I lav a copy of
cach of the Bills on the Table.

THE APPROPRIATION (NO. 5) BILL
1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir,I beg to
move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1976-
77, as passed by the Lok Sabha, be taken
into consideration."

Sir, this Bill arises out of supplementary
demands for grants of Rs. 237.66 crores
voted by the Lok Sabha on the 20th August,
1976, and an expenditure of Rs. 6.52 crores
charged on the Consolidated Fund of India.
Taking the related receipts and recoveries
into account, these additional demands
involve a net outgo of Rs. 132.96 crores from
the Consolidate! Fund of India.

The net outgo of Rs. 132.96 crores mainly
comprises Rs. 60 crores on account of
subsidies to phosphatic fertiliser manu-
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facturers to offset the reduction in phos-phatic
fertiliser prices; payment of Rs. 39.18
crores for taking over of 103 sick textile
mills under the Sick Textile Undertakings
(Nationalisation) ~ Act.  1974; ' Rs. 7.29
crores for acquisition of shares of the Indian
Iron and Steel Company under the Indian
Iron and Steel Company \ (Acquisition of
Shares) Ordinance, 1976. And payment to
Metal Corporation for i deprivation of
management  of  its  undertaking and
acquisition of the undertaking j under the Metal
Corporation  (Nationalisa- J tion and
Miscellaneous Provisions)
1976 : Rs. 3.21 crores.  Step-up in Plan outlay
and family planning programmes consequent
on increased payments for sterilisation and
higher rate of compensation and for handloom
development schemes amounts to Rs. 5 crores

and Rs. 4.45 | crores respectively. The
introductory re-marks appended to the
Supplementary Demands pamphlet explain

briefly these j items as
amounting to Rs. 111.22 crores which are
either covered by related receipts/recoveries or
are offset by savings in sanctioned grants.

I would not burden the House with furrher
details, but would answer any point* that may
be raised by the hon. Members during the
discussion.

The question was proposed.

Mr Deputy Chairman in the Chair]
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SHRI tULARBRAO PATIL (Maharash

Mr. Deputy Chairman, Sir, (he ycai
1975-76 was a historical year in the sens<
that for the first time, after the attainmen
of independence, we had a record agricul
tural output to the tune of 118-119 millior
tonnes, for this, 1 must congratulate tht
lion. Minister, the Ministry, the farmer;
in this country and I must also give dut
credit to the rain-Gods. Because of al
these, we could produce 118-119 millior
tonnes. I am also glad that the hon. Minis
ter, Shri| A. P. bhinde, made a categories
statement in the Lok Sabha the other daj
that Government will not import food-
grains. Sir, we have achieved tremendou:
progres -.elf-reliance in food-
grains is concerned. For the first time India
will rot be going to any other coun-liy
begging for food. Therefore, this particular
ytar, 1975-76, would definitely gc down in
the history of this country as one of the
important years. This year also. 1976-77, in
spite of floods in various I think the pace of
agricultural production would be kept up aud
the tar get of 125-130 million tonnes would
b« achieved by the end of this year.
Effort!
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have been put in by the farmers and the
Ministry. But I would like to point out one
thing. The pricing policy of the Agricultural
Prices Commission should be changed. If
we are not prepared to give not only
remunerative, but also incentive prices to the
farmers, the agricultural production in this
country would never go up. If you give them
incentive prices, I am quite sure there would
be more and more agricultural production in
this country. There have been instances in
other countries where the agricultural
production went up because of such
incentives. Apart from the other inputs like
fertilisers, seeds and so on, price is also an
important point. Therefore, 1 would urge the
hon Minister that while fixing the prices of
agricultural commodities, the cost of pro-
duction should also be taken into account.
As far as industrial goods are concerned,
their prices are fixed on the basis of the cost
of production. In regard to the agricultural
commodities also, we should adopt the same
method. Most of the farmers in our country
are illiterate, scattered all over the country,
staying in the rural areas. The argument
should not be that if incentive prices are
given and if prices are fixed on the basis of
the cost of production, the vulnerable
sections would have to pay higher. For this,
I would suggest that it sholud be subsidised.
Instead of giving subsidy to each and every
section, essential commodities, particularly
foodgrains, should be supplied to the
vulnerable sections of the society at
subsidised prices.

Sir, in spite of the efforts made by the
Ministry of Irrigation and the State Gov-
ernments for stepping up the irrigated area,
the national average is only 24 per cent.
Therefore, our country has to rely on dry
farming. In this respect, the agricultural
universities in this country should do their
utmost to conduct research on dry farming.
Unless and until we step up the Irrigated
area in the country, it is not possible to
increase the agricultural production in this
country.

Another important point I would like to
make is in regard to crop insurance. We
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have been talking about it for the last so
many years. The crop 'insurance scheme
was introduced on a pilot basis in Punjab or
somewhere. I do not know what prevents
the Government from introducing crop
insurance in all parts of the country.
Otherwise, who can you save the farmers ?
There is a saying that there is no appeal for
people who are beaten by rain and beaten by
God. Therefore, I would suggest that steps
should be taken to introduce crop insurance.
This will help the farmers who are facing
many hazards.

Sir, the hon. Minister. Shri A. P. Shinde,
told us in the morning that there have been
no distress sales.

1 must say. Sir, that all the credit must be
made available to the farmers, particularly
the small and marginal farmers who have
otherwise to lake recourse to Uistiess sale of
their agricultural produce in the mandis
because of lack of sustenance power, it is
common knowledge that wherever the
farmers go to the market, the prices come
down. The procurement price for wheat was
fixed at Rs. 105 per quintal in spite of expert
opinion. Particularly Mr. Randhawa of the
Ludhiana University had made out a case
that Rs. 125 should be fixed as the
procurement price for wheat but that was
not accepted. All the Vice-Chancellors of
the agricultural universities, experts and
progressive farmers should sit together and
arrive at a reasonable procurement price for
wheat and sonic other commodities. Distress
sales take place because otherwise the
farmer cannot go on sustaining his entire
family. During these particular periods these
things always happen. The fact that there are
certain places where there are mandis
which-cannot be reached even by the Food
Corporation of India should also be taken
into consido ration.

There is another important point which 1
would urge on the hon. Minister to take into
consideration. There is no doubt ihfit after
nationalisation of the fourteen major banks
the banking system in this country has
enteied a new era. Many small and
marginal fanners, artisans and poor people
in both the rural and wurban areas
were
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hopeful of getting their due share for their
productive and other purposes. But to our
utter dismay we find that here are many
difficulties. I think the time has come to issue
fresh guidelines to all the nationalised banks.
Whatever may be the outcome and
recommendations of the Manubhai Shah
Commission, we should not wait foi them. I
have got many instances where many times
poor people are not able to get the required
financial assistance from the nationalised
banks. I would cite one such instance.

In my district, near Sangli there is a \illage
called Kaulapur where there is a branch of the
State Bank of India. There is a troupe of]
traditional folk dramatists run by Kalu and
Balu and they stage folk dramas by going
from village to village and also during
festivals. Now they entered into an agreement
for staging 200 shows at the rate of Rs. 1,500
per show. As they have to go from village to
village they wanted to purchase a bus chassis,
build the bod> and run a bus to carry their
troupe. In spite of their efforts and in spile of]
my own efforts, the bank's officers told them.
"Unless you bring Rs. 25.000 first, we cannot
give you Rs. 75.000". Sir. Kalu and Balu
belong to the Scheduled Caste community and
for years together they were entertaining the
community and getting money. When rich
people and many other people could get
money from the banks I do not know why
talented people who have some standing do
not get money from the banks. Why their
talent and standing are not taken as security [
do not know. Therefore, I want to point out to
the hon. Minister that these nationalised banks
are refusing to advance money to such people.
Where imm can these people raise money to
purchase a bus ? Now they had to hire a bus
and pay exorbitant charges for that. And the
owner of the bus is now in u position to
purchase another bus out of the hire charges !
Therefore, I would urge upon the hon.
Minister kindly to see that such things do not
happen. They may say that you should bring 1
/4th of the money when they will provide the
remaining 3/4ihs, but something should be
done about such cases.
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Another important point I would like to
bring to the notice of the hon. Minister is that
the burden on our land, in spite of all our
efforts to industrialise this country, either in
urban areas or in rural areas, is not being
reduced. Seventy per cent of our population is
solely dependent on agriculture and
agriculture is the mainstay of our entire
population. Therefore, a new policy has to be
adopted. We all say that industries should be
established in the ruial areas. But while
establishing industries in rural areas, the infra-
structure is not available and, therefeore, most
of these industrialists and entrepreneurs are
not willing to go there.

Here 1 would like to say that as far as
establishment of industries in rural areas is
concerned, the norm that has been accepted in
the Industrial Policy Resolution needs some
change. For the purpose ot adjudging whether
a particular area is backward or not, district
has been regarded .is a unit but there are very
many tehsils and block areas even in advanced
districts which are very backward. Take, for
instance, the entire drought-prone areas in
Maharashtra where not a single industry can
be set up because of the various Government
projects. They have constructed so many
irrigation tanks and other things. Entire
complex of the area is changed and if we
cannot establish industries in such areas it is
because the district as a whole is not
backward. So. I would urge upon the hon.
Minister to see that this criterion of
establishment of industries in backward areas
is changed and even tehsils or block areas
should be taken as individual units for this
purpose. I am talking of the drought-prone
areas in particular. I am talking of my district,
T am also talking of the Satara district. There
are so many districts where the Government
have constructed so many irrigation tanks,
percolation tanks. There were some areas
where not a blade of grass could be grown but
now 10,000 acres of land is under irrigation.
There is a tremendous change. A revolution is
taking place. They are even asking for sugar
factory licences. Tfthese
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areas are not given priority, I do not know
why and how these areas are going to be
developed.

Coming to another thing, as far as im-
plementation of the  20-point  economic
programme is concerned, there is no doubt
that small persons, poor persons are very
much enlightened. Because of the liquidation
of loans and all other measures that we
have iaken there is a new awareness, new
sense of awareness but when we have
liquidated the debts we have not at all
made alternative arrangement for  giving
consumption loans, for other purposes. Here I
can cite an example from Maharashtra. As
a person working in the co-operative
movement for the last 25 years, at the
State or District level we have tried our
level best to invest our own funds. But in
spite of our best efforts, funds are not nt
enough to meet the demands of these
people. We urged the Reserve Bank that
whatever money was being advanced for
such purposes should be reimbursed from
the Reserve Bank but the Reserve Bank
has said 'no' to it; and if the Reserve Bank is
not reimbursing, the Government of India
also is not making available some funds, how
these people could be helped, how they are
going to meet their consumption needs.
The Shivaraman Committers report has been
accepted. The Government is taking some
steps. But merely making of some
statements will be of no use. All the usury
practices are still going on in villages and
they are again likely to be exploited by big
money-lenders and big sharks in the villages.

The last point that I would like to submit is
regarding the procurement price and the issue
price.

Sir, in 'he case of foodgrains, we see a
difference of 20 to 25 per cent in the pro-
curement price and the issue price; at times,
the difference perhaps is even 30 per cent. I
do not know why it should be so much. The
foodgrains are meant for the consumers whom
we call vulnerable. If the gap
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between the issue price and the procure ment
price is so much, how is it possibl for the poor
people and the vulnerable sections cf the
society to afford to purchasi the foodgrains at
such high prices ?  There fore, this gap
should be reduced. Hov, much it can be
reduced is a thing whicl has to be seen because,
as you know, Sir the trading community is
carrying out a propaganda that had there been
no zonal system, they could have made
available the foodgrains even at SO paise
per kg. Tc some extent, this may be true, but
there is an exploitation. Whenever the
foodgrains are in short supply, they raise the
prices. Here, 1 would wurge upon the"
honourable Minister to reduce the gap
between the procurement price and the issue
price because all these overhead charges are
on the heads of the consume: s, particularly
the poor people. Otherwise, there could be a
double system of ration cards for the poor,
the middle class and some other people.

Lastly, Sir, I would make one point. As regards
the supply of edible oils to Maharashtra, this
is common knowledge thatin the month
of  Shravana. August or September, there is
short supply of groundnut oil and edible oils.
As the honourable Minister knows, there are
so many festivals taking place during these
months. Why does the Government not take
any action to see that during these two months
the prices of groundnut oil or edible oil will
not rise ?  Sir, because of the meigency and te
other steps taken by the Government, ours is the
only coun-rry in the world which has checked
inflation to such an extent that we are being
praised even by so many foreign countries.
Even a Minister of a country like England has
said openly that while they were not able to
check inflation, India had achieved tremendous
success in checking inflation. It is true. But,
at the same time, we should not be
complacent because there is a bumper
crop. There is no fixed policy regarding
export of kernels and also export
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of groundnuts. Therefore, whenever they are
in short supply, these merchants and traders
hoard these things, even in Bombay and some
other big cities. I do not know whether the
Government officials know these things. But
these must have been hoarded somewhere.
Therefore, I would urge upon the Government
to see that these things should not be
repeated, because from Rs. 4.50 the prices
have gone up to Rs. 7.50 or even Rs. 8; and in
rural areas the people are complaining that
they are not getting even half a kilogram of
oil. Therefore, T would urge upon the
honourable Minister to see that the needs and
demands of Maharashtra—not only of
Bombay and other cities—are adequately met
by making adequate supplies from other
areas.

Thank you.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT BUSINESS

MR. DEPUTY CHAIRMAN: I have to
inform Members that the Business Advisory
Committee at its meeting held today, the 25th
August, 1976, allotted time as follows for
Government Legislative Business to be taken
up during the current session of the Rajya
Sabha :—

Business Time Allotted
1. Consideration and return of

the following Bills, as passed
by the Lok Sabha:—

(a) The Appropriation (No. 6)
Bill, 1976
(b) The Dhoties (Additional

Excise Duty) Repeal Bill,
1976 1 hour

(c) The Delhi Sales Tax (Amendment
and Validation) Bill, 1976

.1 hour

1 hour
(d) The Central Sales Tax (Amendment)
Bill, 1976 . 2 hours

2. Consideration and passing of
the following Bills, as passed
by the Lok Sabha:—

(a) The Compames (Amendment) Bill,
1976 2 hours
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Businass Time Aliottd

{b} The Constitution (Forty-
third Am°ndment) Bill,
1976 . . .

(¢) The Fifth Schedule to the
Constitution (Amendment}
Bill, 1976 . .

{d) The Kerala Siate Legis-
lative Assembly (Exten-
sion of Duration) Second
Amendment Bifl, 1976

{e) The Scheduled Castes and
Scheduled Tribes Orders
(Amendment) Bill, 1976 .

1 hour

1 hour

1 hour

3 hours

3. Consideration and passing of
the following Bills:—

(a) The Code of Criminal .+
Proccdure  (Amendment)
Bill, 1976 .

{b) The Insecticides {Amecnd-
ment) Bill, 976 .

1 hour

I howr

The Flouse stands adjourned till 2 P.M.
today.

e House then adjourped for
lunch at one of the clock.

The House reassembled after lunch at two
minutes past two of the clock, Mr. Deputy
Chairman, in the Chair.

MESSAGES FROM THE LOK SABHA

I. The Delhi Sales Tax (Amendment and
Validation) Bill, 1976.

I1.The Antiquities and Art Treasures
(Amendment) Bill, 1976

SECRETARY-GENERAL: Sir, I have to
report the House the following messages
received from the lok Sabha, signed by by
the Secretary-Genei al ofthe Lok
Sabha :

1

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1



